
AC'.H1 No. V,hIB OF 1925. 

. [PASSED BY THE INDIAN I~EGTSLATURE. 3 - 
(Received the assent of the Governor General on ths  l o t h  March, 

1925.) 

-- 

An Act to give effect to certain articles of the International 
Uonven'tion for the Suppression of the Circulation of, and 
'l2affic in, Obscene Publications. 

W HEREAS it is expedient to amend certain provisions of,the 
,V of 18BO. 
,f 11308. Indian Penal Code and of the Code of Criminal Procedure, 

1898, for the purpose of giving effect to the International Conven- 
,tion for the Suppression of the Circulation of, and Traffic in, 
Obscene Publications signed at Geneva oil behalf of the Governor 
Genzral in Council on the 12th day of September, 1923; I t  is 
hereby enacted as follows :- 

1, This Act may be called the Obscene Publications Act, Shorttitle. 

1925. 
v of 1860. 2.' For sections 292 and 293 of the Indian Penal Code the Substitutiol~ 

following sections si~all be substitated, namely :- new s e c t i o n ~  for 
sectlous 298 and 
293 Act XLV of 

" 292: Whccver- ~seb. 
Sale PIC of 

(a)  sells, lets to hire, distributes, exhibits or in $,"!ne$ooks, 
any manner puts into circulation, or for purposes , 

of sale, hire, distribution, public exhibition or cir- 
culation makes', produces or has in his possession 
any obscene book, pamphlet: paper, drawing, paint- 
ing, representation or figure or any other obscene 
object whatsoever, or 

(b)  imports, exports or conveys any obscene object for any 
of the purposes aforesaid, or knowing or having 
reason to believe that su& object vill be sold, let to 
hire, distributed or publicly exhibited or in any 
manner-put into circulation, or 

(c )  takes part in or receives profits from any business in 
the course of which he knows or has reason to 
believe that any such obsccnc objects are, for any 
of the purposes aforesaid, made, prodaced, pur- 
chased, kept, imported, exported, conveyed, publicly 
exhibited or in any manner put into circulation, or 

e 

(d) advertises or makes known by any ineans whtctsoever 
that any person is engaged or is ready to engage in 
any act which is an offence under this section, or 

that 

1 
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5 v of 1898. 3. (1) In sub-section (1) of section 98 of the Code of Criminal Amendment of 
Procedure, 1898,- seotioll98, V of 1808. A C ~ ,  a 

b (i) after the words " kept or deposited in any place " the 9 f~llowing paragraph shall be inserted, namely :- 

:' or, if a District Magistrate, Sub-divisional Magistrate 
or a Presidency Magistrate, upon information and 

; after such inquiry as he thinks necessary, ha.s 
J reason to believe that any place is used for the 
L 
P deposit, sale, manufaoture or production of any 
g obscene object such as is referred to in section 

XLV of 1860. 292 of the Indian Penal Code or that any such 
obscene objects are kept or deposited in any > 

f place ; " 
t (t'i) ikclause (c), after the word " materials " the words 
I, " or of any such obscene objects " shall be inserted ; 
I. (iii) in clause (a), after the word :' materials " the words j 
1 
g " or such obscene objects " shall be in~er t~ed;  and i 

i 
I 

+ 
(iv) in clause ( c r ) ,  after the words " or materials," whcrc I 

k they first occur, the words " or such obscene 
objects " shali be inserted, and after the words " or i 

% 
for forging" the following vords shall be added, 3 
namely,:- i I 

" or the said obscene o3jects to have been or to be intend- 
c .  ed.to be sold, let to hire, distributed, publicly i 

- exhibited, circulated, imported or exported." 

r- (2) I n  
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1925.1 Obsceno Publications. 

(2) In the Second Schedule to the same Code,- 

(i) for the entries in column 8 again$% sections 292 and 
293 the worda " Presidency Magistsate, or Magis- 
trate of the first class," shall be substituted; 

' (ii) for the entry in column 2 against section 293 the words 
" Sale, etc., of obscene objects to young persons " 
shall be substituted ; and 

(iii) for the entry in column 7 against the same section the 
words " Imprisonment of eithcr description for 6 
months, or fine, or both " shall be substituted. 

(3) In  the Fif5h Schedule to the same Code, in Form IX,  after 
the words 'r' or seals, or coins " the words " or obscene objects ' *  
shall be inserted. 


